CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH

Prescot Road,
Gulistan Bldg.,
Fort ,Rombav-1.

O.A./A%X. No.1033/94, Dt. /10/1994,

Shri/Sw%¥ME. Sharad Chandra Baijnath Pathak

™,

... Applicant.
V/S.

The Union -of India & Ors. ... Respondents.

DR

CORAM: HON’BLE VICE CHAIRMAN,SHRI 3JUSTICE M,S,DESHPANDE,
HON’BLE m&mﬂhﬂ(ﬁ) SHRI M.R.KOLHATKAR,

"TRIBUNLA’S ORDER:

e e o il . . e 1 i

Dt. 14~-10~1994,

, ' Shri P,GsZare for the applicant,
The applicant!s services had been terminated for securing
the job on the basis of a bogus'ce;tificate, vide order dated
14-1-1987,

7 The applicant made representation contending that the
termination has been made without conducting a proper enquiry,
The applicant should bave approached this Tribunal within 18 months
om the date of representation to the Labour Commissioner at
iﬁ?\?ﬁi ik, dated 6~3-1990, Hs made a fresh representetion k=&
{g{ —?; ra@ larating the same ppsition on 18-1-91 (Exhibit III} but that
L pgs.esentatlon would not hold good because it &as only repeating

" ,,@W’ t has been tpld in the sarlier application, Tha appllcant
"™ has filed application for condonation delay but there is no

'_;‘ _giﬂs’!-n\ ¢

reason which can be regarded as sufficient because it has been
stated that sincs he was unemployed from 1987, he could not
‘file the present application, )

> - We are satisfied tht sufficient reaéon has ngt been mads

out in the application for dondenation of delay, hence the said
appllcatlon is dismissed, 4 Certified True Copy .

Date .. .. 3
_The D. H. is alSo dismissed, § \557

Bespa.tcned on.. ZJ[' .{.caa[dtli

D@?mhe' Bombay Bench.
NO, CHT/BGN/JUDL/G A.1039/94/ Dateds /10/94.
Copy to: ' , | -
1, Sharad Chandra Baijnath Pathak,
PCJ/~ C/o Shri P,G,Zare,Ady,for applicant,

2, Union of India,through the General Manager,
Cantral Ralluay,Bomhay V.T.,Bombay,

3, DRN(P}, Central Railuway, Bhusawal, C)bﬁ'j@ﬁ
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